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down to supply a substantial portion of their
bulk drug production to non-associated for-
mulators which s also expected to help
growth of the Indian sector.

Revislon of Estimated Cost of Kosi Project

2784, SHRI MUKHTIAR SINGH
MALIK : Will the Minister of IRRIGA-
TION AND POWFR be pleased to state:

(a) the cost of Kosi Prosect estimated
originally ; and

(b) the number of times the estimated
cost was revised, the final cost estimated
and reasons for the revision in the cost of
the project ?

THE DFPUTY MINISTFR IN THF
MINISTRY OF IRRIGATION AND
POWFR (SHRI SIDDHESHWAR PRA-
SAD) : (a) The Kosi Project was originally
estimated to cost Rs. 44,76 crores

(b) The estimate was proposed to be 1e-
vised by the State Government fom times,
but no revised estimate has been sanction-
ed so far:

The cost of the latest teviced eshimate
(1972) is Rs 111 64 crores The main rea-
sons for revision in the estimated cost of
the Project are:—

1 General rise in the cost of the mate-
rials, land and labour wapes over
the period ;

2 Construction of water courses unto
1 cusec

3. Additional dwstributaries from the
main canal

4, Extra expenditure on flood protec-
tion and anti-erosion measures ;

5. Construction of additional bridges.
and

6. Comstruction of silt ¢jector and
silting basin.
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Cases taken to Law Courts under the
MRT.P. Act

2787. SHRI F, V VIKHE PATIL : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) the number of casés under the
M.R.TP. Act which have been taken to
law courts since 1970 and the number of
such cases which have been finally decided.

(b) the number of cases which have
finally been decuded aguinst Government;

{c) whether Government, in the light of
various judgements of the law courts and
other experience gained during the admini
tration of the Act, propose to plug the
loopholes noticed so tar by amending the
Act; and

(d) if so, when the amending Bill 13 pro-
posed to be introduced m Parliament ?

THE DIPUTY MINISTFR IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRl BIDA.
BRATA BARUA) . fa) and (b). Out of 14
cases taken to the Courts, two cases were
withdrawn by the applicant Compames,
three have gone in favour of the Govern-
ment. Out of the 6 cases pending in the
Supreme Court, three were filed by the
Companies and three by Government.
In three cases appeals filed by the Com-
panies against the Commission itself, onc
was decided in favour and two were
dismissed.

(c) and (d} The working of the MR
T.P. Act is under constant review of the
Government, The question of umending the
M.R.T.P. Act with a view to plug the
loopholes in the working is engaging the
attention of the Government. Judicial pro-
nouncements by the High Court/Supreme
Court made in this connection will be kept
in view before finalising the amendments to
the Act
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Majer Irvigation Factiities in Himachal
Pradesk during Fourth Plsa

2788. SHRI VIRBHADRA SINGH :
Will the Minister of IRRIGATION AND
POWER be pleased to state how far the
taiget of Fourth Plan for the major irrigs-
tion facilities in Himachal Pradesh has been
achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRT SIDDHESHWAR PRA-
SAD): No project in the major/medium
irngation sector was proposed for imple-
mentation in Himachal Pradesh during the
Fourth Plaa.

Pilferage of Goods from Ralltway Godowns
at Katihar (Bihar)

2789, SHRI JAGANNATH MISHRA
Will the Minister of RAILWAYS be pleas
ed to state :

{a) whether a large scale pilferage of
goods from rulway godowns is rampant at
Katthar (Bihar) ,

(b) whether the rallway goods yard has
become an easy hunting ground for the
senl breahers and anti-social elements ; and

(¢) if so, the estimated loss as a result
thereof during 1972-73 and the steps taken
by Government mn this regard?

THE DIPUTY WINISTER IN THF
MINISTRY OF  RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (1) and
(h) K 1s not a fact that thefts and
pilferages are rampant at Katihar but
the yard being quite large and open at seve-
ral ponts, some cases of criminal interfe-
rence with booked consignments have oc-
curred there.

(c) The cstimated loss of goods due to
thefts and at  Katihar wus
Rs. 19,746 during 197273,





